
certain promissory notes and other instruments. 

HEIZEAS it is expcdient to provide for the modification W of certain provisions of the Indian Stamp Act, 1899, 
in their application to certain promissory notes and other 
instruments ; It is t1ercl)y enacted as follows :- 

1. (I) This Act may be called the Indian . (Specifiedf,";;;1tle and 

Instruments) Stamp Act, 1921. 

( 2 )  It extends to the wl~ole of -British India, including 
Britisll B~lluchistail and the Sonthal Parganas. 

(i) any instrumenb 'mentioned in Article No. 19; 
No. .36, No. 37 or No. 52 in Schedule I to the 

. . Indian Stamp Act, 1899, or 

(ii) any promissory note payable on demand for an 

~ . . -. .- . .  .. ... - .  



(4 )  Where, before the commencement of this Act, any 
sum has been recovered in respect of any instrument to which 
this Act applies, by way of fee under sub-section ( I )  of 
'section 32, or by way of perlalty under the proviso to section 
35 OF under sub-section ( . I )  of section 40, or by way of h e  
under seetion 62, the person from whom such sum has been 
recovered shall be entitled to a refund thereof. 


